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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED GOVERNMENT DECISION
TO BRING ASHES SUPPOSED
TO BE OF NETAJI SUBHAS
CHANDRA EOSE FROM
JAPAN TO INDIA

MR. SPEAKER : We pass on to Calling
Attention. Shrimati Maitreyee Bose.

SHRI S. M. BANERIJEE (Kanpur):
I rise on a point of orders......

MR. SPEAKER : You are still continuing
on points of orders......

SHRI S. M. BANERIJEE : Sir, kindly
hear me. Will you kindly read the wording
of the Calling Attention Notice ?

It says :

“To call the attention of the Minister
of External Affairs to the reported
decision of the Government to
bring the alleged ashes of Netaji
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Subhash Chandra Bose from Japan
to India.”

My point of order is this. Sir, accor-
ding to many of us, Netaji is alive. On
8th September, 1961, a non-official Resolu-
tion was brought before this House by my
hon. friend Shri Igbal Singh who is a
Minister now. And, the wording was
this :

“This House calls upon the Government
1o take necessary steps to bring the
sacred ashes of Netaji Subhas Chandra
Bose and Biplabi Mahanayak Rasa
Bihari Basu from Japan with full
military honour and befitting ceremo-
nies and build suitable memorials
in Delhi to enshrine the ashes™

Sir, in a similar manner, I then rose on a
point of order. At that time your prede-
cessor Shri M. Ananthasayanam Ayyanger
who was in the Chair said :

“If there are some ashes there going
in the name of Netaji Subhash Chandra
Bose let them be brought here...”

We were not then convinced
ashes belonged to Netaji.
the end :

that the
Then he said in

“I am not the Goverenment. It is my
business to see that a resolution is
admitted if it is in order, in proper
from.”

And then Sir, the resolution was admitted;
we discussed it. Ultimately, Pandit Jawahar-
lal Nehru who was then the Prime Minister,
came to our rescue, and he said ‘‘This should
be withdrawn.” 1 am quoting from the
Debates of the 24th Novmeber, 1961, that
is, in the next session when the Resolution
was going to be concluded. I quote :

“SHRI S. M. BANERJEE (Kanpur) :
May I put one question ? This resolu-
tion was taken up during the last ses-
sion. I would like to know whether
his family members were consulted;
if so, what is their opinion about
it.”

I am only reading what Pandit Jawaharlal
Nehru said. He said and ] quote :
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MR. SPEAKER : There was only a discus-

about this particular resolution—I can- sion on that resolution which came previously

not remember—but two or three times
they have been consulted. The normal
way of consultaion is for us to enquire
from the Chief Minister of West Ben-
gal and request him to find out from
Netaji’s family members. So far as —
remember his advice was—it must be
about two years ago or may be less
that at that time he would not ad-
vise us to take any such steps because
there was some conflict of opinion
there.”

And, Sir, at his instance, the Resolution
was withdrawn. There is one other point.
Recently, the Government has appointed a
one man Committee, Khosla Commitee;
they have appointed this Committee with
Justice Khosla to head it, to investigate
whether Netaji has actually died. Such being
the case, we are now to take up a Calllng
Attention Notice which mentions about
bringing the ashes of Netaji Subhas Chandra
Bose. It would be very bad for us to
discuss this thing now and I would re-
quest you in the larger interests of the
country and of those who  sincerely
belive, that Netaji is alive to await
the outcome of this investication. Once
we go on discussiug this question it
will be bad for country. And Netaji's
portrait is not hung in the Central Hall
only because of this controversy. Mr. Spea-
ker, I want a ruling from you. This goes
against the inquiry.

SHRI HEM BARUA (Mangaldai) : On
a Point ot order. Since this Government
has decided to hold an inquiry into the my-
sterious disappearance of Netaji, how can
there can be a calling-attention on the
alleged ashes ? How can ashes be alleged ?

SHRI INDRAJIT GUPTA (Alipore) :
What is the meaning of the term alleged
ashes ?

MR. SPEAKER : The item on the pre-
‘vious occasion related to some resolution
which was later withdrawn. I think that
is what Shri S. M. Banerjee is referring
to.

SHRI NATH PAI (Rajpur) :‘Said to
e’ would be better instead of ‘alicged’.

No final d:cision was taken by this House
on it. The calling-attention-notice is just
notice to elicit some information and not
a resolution which can be discussed and
on which a dicision of the House can be
given. I think this js based on report
that appeared in the papers on August 8.

I think that it is a very valid point
that when a commission is already working
on it, such news would have a bad bearing
on that inquiry. That was why I allowed
it. Let Government make the position
clear. Let Government tell us what the
position is. I allowed this in order to know
what exactly the position is. I think the
House will stand to benefit by the infor-
mation. I -think there is no question of
any decision or finding being given, but
only some information is being elicited.

SHRI HEM BARUA : Do you agree
that the language is all right ? It is very
unhappy. The term ‘alleged ashes’ is very
unhappy.

SHRI NATH PAI : Can we amend the
language now ? Can we say ‘ashes said to be
those of Netaji’ or ‘ashes reported to be
those of Netaji'. The word ‘alleged’ is
very objectionable.

SHRI JYOTIRMOY BASU (Dia-
mond Horbour) : It would be a disgrace. It
should be ashes said to be those of Netaji.

SHRI NATH PAI : May I draw your
attention to this ? Our objection is very
simple. ‘Alleged ashes is a very bad form.
Itis a very unhappily worded. We are
suggesting instead ‘ashes said to be of
Netaji’.

SHRI SAMAR GUHA (Contai) : I shall
make the amendment when I read out the
notice.

SHRI N. K. P. SALVE (Betul) : On
a point of order...

MR. SPEAKER : With due respect for
his legal acumen, I would ask him to
reasume his seat when I am on my legs.

SHRI N. K. P. SALVE : On a point of
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order. I want your ruling on this.

MR. SPEAKER : This is the language
that the Members themselves have used.
They have said that it is reported that
Government have taken a decision to bring
the alleged ashes...

SHRI N. K. P. SALVE : Itis open to
correct it. How can Government take a
decision to bring alleged ashes ?

MR. SPEAKER : There is not going to
be any decision or discussion about it. Let

the hon. Minister come out with some
information.
Dr. Maitreyee Basu is absent. So, Shri

Samar Guha.
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SHRI SAMAR GUHA : With your
permission, I will make a little bit of change
in the wording.

1 call the attention of the Minister of
External Affairs to the following matter of
urgent public importance and request that
he may make a statement thereon :

The reported decision of Government
to bring the ashes supposed to be of
Netaji Subbas Chandra Bose from
Japan to India.
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SHRI NATH PAI : We are all satisfied.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : Mr.
Speaker, Sir, the present Calling Atten-
tion Notice is presumably based on an AFP
report of August 8, 1970, date-lined Tokyo,
which was reproduced in many Indian new-
papers on the 9th August.

There is not truth in this report and
Government have taken no such decision.

Feqw WET : wit it gy gET
g7 aT v qgAr} ?

SHRI SAMAR GUHA : 1 am sure this
House, and I hope also Government, are
aware that millions of people in our country
are very anxious to know what really hap-
pened to Netaji-the Nataji mystery remains
yet to be resolved—because we adore, hon-
our and love Nataji as the glowing emblem
to fearless patriotism and total dedication
of his motherland.

What the Minister has just said is not
wholly correct. He has only said that the
report was sent from Tokyo on August 8 by
AFP, a French agency, and there is no basis
for it. But this was followed by another
report which also appered in all the Indian
newspapers. That was published on the
20th August ; it also emanated from Tokyo
datelined 19th August,

AAG AGRT : AN AW d3T AT
N IHE IR QATAAT FAT W oW,
ARANT AT TR AN F KA s ¥ ww
qF &3, AT I[P JFT@ A T fRay,
T Far AT § 7

SHRI SAMAR GUHA : I do not know
what has happened.

SHRI NATH PAI : While respecting
you, what Shri Samar Guha is exercising is
only that degree of marginal latitude which
you extend to all members. In the light of
this well-established latitude during call
attention notices, I do not think he is devia-
ting more normally than any one of us does.
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MR. SPEAKER : It is a very difficult
task for you as leader.

SHRI SAMAR GUHA : He has men-
" tioned only one report and not the other
report to which I referred.

MR. SPEAKER : Does he mean to
suggest that while in reply to one report he
has said that no decision has been taken, in
answer to the other he should say thata
decision has been taken ? He has talked
about the whole question.

SHRI SAMAR GUHA : There was
another report sent by PTI from Japan in
which it has been said that there was a
memorial service held in the Rankoji Tem-
ple which the officers from the Indian
Mission attended and that they are making
preparations for bringing the ashes from
there. Even today I had a talk with
Justice Khosla about the procedure to be
adopted by the Netaji Enquiry Commiss-
jon. If such reports appear in the press,
that will not only prejudice the enquiry,
but it may also frustrate its very objective.
1 will also draw your attention to the
fact that in the terms of reference of the
Shah Nawaz Committee there was mention
of the reported death of Netaji, but the
point of reference to this second Commiss-
ion is:

““The Commission shall enquire into
all facts and circumstances relating
to the disappearnce of Netaji Subash
Chandra Bose in 1945 and the subse-
quent development connected there-
with and make a report to the
Central Government.”

There is a wide gulf of difference bet-
ween the terms of reference of the Shah
Nawaz Committee and the Khosla Commiss-
jon. And as I said, if such reports appear
in the press, it will prejudice the enquiry.

1 will certainly congratulate the Govern-
ment and also the Prime Minister for
taking this very patriotic and courageous
stand in this matter, and also Mr. Chavan
who also did a lot of background work.
But I fail to understand why, when a
demand was ciade by more than 350 Mem-
bers of Parliament, the Government just

Deeision to bring ashes of BHADRA 6, 1892 (SAKA)

Netaji from 252
Jopan (C.A.)
issued a Notification almost casually in
the Gazette of 11th July and did not make
a statement on the floor of the House
giving the terms of reference of this Enquiry
Commission, because if they had done it,
Justice Khosla would not have had te
issue an advertisement today in the papers
calling for witnesses, information etc. If
the statement had been made on the fioor
of the House, this confusion would not
have arison in the other countries in our
Embassies. The news would have gone
all round the country and those who want-
ed to appear before the Commission would
have come forward with all the informa-
tion.

This Commission will have to operate
not only in India but in countries out-
side like Germany, Italy and South East
Asian countries like Taiwan, Philippines
and Japan, and also we have to get in-
formation from the Russian Government
and the US Government.

SHRI DHIRESWAR KALITA (Gau-
hati): On a point of order. He is not
relevant. He is talking about the Khosla
Commission.

SHRI SAMAR GUHA : I want to
know from the Government whether they
have issued any instruction or have sent
this Notification that has been published
in the Gezette of 1lth July to all our
Embassies in the foreign countries, so they
can get ‘the co-operation of the different
countries to get all information and docu-
ments that will be helpful for the Khosla
Commission to enquire into the mystery
of Nethaji.

MR. SPEAKER : I would ask your
own leader how far it is relevant. The Cal-
ling Attention was about the reported deci-
sion of the Government to bring the alleged
ashes of Netaji Subash Chandra Bose.
Now he is asking about the Khosla Com-
mission. 1 do net hold it to be relevant.

SHRI SWARAN SINGH : Justice G. D.
Khosla, retired Chief Justice of the Punjab
High Court, has been appointed a one man
Commission......

MR. SPEAKER : I have said that
this matter only relates to the decision of
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the Government of India to bring the ashes.
As for the other matters regarding the ap-
pointment of the Commission etc., they are
not relevant.

SHRI SWARAN SINGH :
am not answering anything.

Therefore I

MR. SPEAKER : You may sy some-
thing to satisfy the Member if you think
80,

SHRI SWARAN SINGH : The hon.
Member is completely satisfied when we
have appointed a commission... (Inferrup-
tions).

SHRI SAMAR GUHA : 1 wanted to
know about the second report emanating
from the same source in Tokyo.

MR. SPEAKER : Did you see some
other statements ? What is your position
in regard to the other statement ?

SHRI SWARAN SINGH : It has been
the practice of the embassy officials to
attend the annual feature which they cele-
brate at the temple, and we considered
that the Japanese will interpret the absence
of Indian officials at such a ceremony as
dishonouring the tradition. Our embassy
officials did attend the ceremony. It does
not imply any reflection on the investigations
of the Commission.

SHRI SAMAR GUHA : If any official
from our Embassy attends that ceremony
when you have not indentifizd it...(Interrup-

tions)-

MR. SPEAKER : May I request you
to kindly sit down ? Your call attention
motion is very much limited in its scope.
If you want something else about the par-
ticipation of certain embassy officials, you
can bring another call attention. Of course
that does not mean thatI stand committed
to allow it.

SHRI B K. DASCHOWDHURY (Cooch
Behar) : I have been following the con-
troversy regarding this particular call atten-
tion motion. I shall not go into those
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controversial matters but shall confine myself
to this motion. It is a happy matter that
just now the Government have come out
which a statement that no such decision
had been taken. I should like to refer to a

report in today’s paper, National Herald
and qute a few lines from it :

“They (the Government) have told
the Indian Mission in Tokyo to take
no further steps about the return of
Netaji Subhash Chandra Bose’s ashes
to India pending the receipt of the
findings of the commission constituted
to enquire into his disappearance in
1945 .

I emphasise the words’ to take no further
steps’. It leads us to think that the Ministry
had already sent instructions to the foreign
office in Tokyo to take such steps to bring
the ashes of Netaji and according to this
report it is not to be taken up pending the
decision of the fresh enquiry commission
in 1970. In view of this I should like the
hon. Minister to clarify the statement. I
want to know whether actually instructions
were sent to take no further action in this
matter.

Secondly, I have information that
on 30 July one of the top officials of the
E.A. Ministry was being pressurised by Mr.
Shahnawaz Khan to scuttle the whole enquiry,
regarding the fresh enquiry commission,
and did send one communication to the
officials in Tokyo. Will the Government be
ready to place all communications that
passed between this office and Tokyo, our

bassy office, regarding this matter, to lay
all such correspond and icati
before the House.......

MR. SPEAKER : About ?

SHRI B.K. DASCHOWDHURY : About
bringing Netajai’s ashes from Tokyo. Instru-
ctions were sent from this place on 30 July,
1970. Thirdly, I shall appeal to the Govern-
ment through you to take prope: and effec-
tive steps to contradict immediately the
publication of such controversial news in the
papers.Because it would have sct at rest much
of the trouble that we have experienced up
to now. Had the Government sent a strong
protest note immediately on the publication
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of this news, probably the matter would not
have come to this house.

So, I would like to have answers on
these three points from the Minister.

SHRI SWARAN SINGH : With regard
to the first question, whatever may be the
wording of the news item, 1 would like to say
categorically that no instructions had at any
time been sent to the effect that the ashes
should be brought in Whatever appears in
the newspapers may be taken as somebody’s
formulation, and I cannot be questioned on
the formulations of a newspaper, unless it is
a Government report.

Then my friend has asked a further qu-
estion that somebody in the Foreign Office
sent some communication to Tokyo that
the ashes should be brought in and that
this was done in Delhi. I contradict that.
There is no such communication that was
ever sent, because the Khosla Commission
itself was appointed on the 11th July, 1970,
and it was a governmental decision and no
one can go beyond a governmental decision.
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faT § a1 AT Y § IIAF I QA W

q HaTaT A | Could you kindly see that
the supposed ashes, or whatever they are,
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see that these ashes are also properly looked
after ?
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SHRI SWARAN SINGH : With regard
to the first question, on receipt of the find-
ings of the Khosla Commission report, fur-
ther action will be taken in the light thereof,

With regard to the second question,
according to the information in our possess-
ion. the ashes which are said to be these of
Netaji Subhas Bose, are kept in a temple
there. So they are already in safe custody
in a religious place in Japan.

MR. SPEAKER : Dr. Ram Subhag

Singh.

SHRIMATI ILA PALCHOUDHURI
(Krishnanagar) Sir, mayI put a
question ?

MR. SPEAKER : If I had the authority
to convert Dr., Ram Subhag Singh into a
lady, I could have allowed your question !

DR. RAM SUBHAG SINGH (Buxar) :
About unemployment, during the last session
and in the previous sessions also the Govern-
ment had given an assurance that they would
take steps to go into the matter scieatifically.
But nothing has been done.

MR SPEAKER : It does not arise now.
When item 13 is taken up, that can be
raised.

SHRIMATI ILA PALCHOUDHURI :
Sir, may I raise a point of order ?

MR. SPEAKER : On what ? There is
nothing pending before the House,

SHRIMATI ILA PALCHOUDHUARI ;
On Netaji's ashes.

SHRI HEM BARUA : Her point of
order was directed at you ; not at the Minjs-
ter. It is for you to take up the chalienge.

SHRIMATI ILA PALCHOUDHURY :
The minister said that in the Rankoji temple
in Tokyo. the ashes are will looked after.
I want to bring to your notice... (Interrup-
tions).

MR. SPEAKER : How keen I am w0
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accommodate you, but Mr. Umanath does
not allow it. Mr, Jha,
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MR. SPEAKER : For these matters, other
remedies are available. There are courts to
adjudicate on it, not this House. Regarding
matters which concern courts, this House
cannot take any decision.
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SHRI S. M. BANERJEE : I have got
it and it says that these demands are under
the consideration of the U. P. Government.

MR. SPEAKER : I am not allowing it.

SHRI S. M. BANERJEE : The Minister
is not making a statement.

MR. SPEAKER : You write to me
but please do not abruptly get up in the
House.

SHRI S. M. BANERJEE : I am not
abruptly getting up; I have asked for your
permission. I have already written to you.

MR. SPEAKER : It is only this morning
that I again asked him to ask about the
statement.

SHRI JYOTIRMOY BASU : The entire
press is putting out distorted news about
the West Bengal Government employees’
strike. Will you kindly ask the Government
to make a statement before the House
on the strike situtation of West Bengal
Government employees ? It is 100 per cent
successful,

MR. SPEAKER : I think, there should
be some special Minister to make statements
every day on West Bengal.

1.52 hrs.
PAPERS LAID ON THE TABLE

AuUDIT REPORT OF NATIONAL COUNCIL
OF EDUCATIONAL RESEARCH AND
TRAINING

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : Sir, on behalf of Dr. V.K R,
V.Rao,l beg to lay on the Table a copy of
Audit Report (Hindia nd English versions)
on the accounts of National Council of
Educational Research and Training for the
year 1968-69. (Placed in library. See
No. LT-4086/70



